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ACT No. XVII or 1884,

PA sgp BY THE GoverNor GENBrRAL oF Inpia 1N Councin.

(lfecezneri the assent of the Govermor General on the 31'1[
October, 1884.)

An Act to amend the law relatmg to Muni-
cipalities in British Burma.

\_; HEREAS it is expedient to amend the law relat-
ing to Munici pfth’rles in Bl‘ltlbh Burma; It is -
hereby enacted as follows :—

CHAPTER 1.
PRELIMINARY.

1, (1) This Act may be called the Burma Muni- Shor titl,
c1pa1 Act, 1884. “local extent

and com-’
i (2; It exterids to the territories for the time bemg meucement.

. under the administration of the Chief Commissioner
of British Burma; and
(8) Tt shall come into force on such date as the
Local Government may, by notification in the oﬂi(nal
Gazette, appoint in this behalf. - .
2. In this Act, unless there is something TePUZ= Definitions.
. nant in the subject or context:— ‘
oo« mumclpahty means a local area declared under
Chapter Il to be a municipality:
“inhabitant ” includes any person ordinarily resui- ‘
ing or carrying on business, or owning or occupying - -
1mmoveable property, in any local area which is de- .-

clared
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(Chapter IT.—Constitution of Municipalities.—Sec-
B tions 3 & 4).

clared to bea niunicipality under this'Act or which the
Local Government- has by notification proposed to

"declare a municipality under this Act; and

“street’” means any street, road, thoroughfare,
passage or place over which the public have a right
of way ; and includes the surface-soil and sub-soil of
any such street, and the footway and drains of any
such street, and any bridge, culvert or causeway form-
ing part of any such street. '

CHAPTER II. .-

CoNSTITUTION OF MUNICIPALITIES,

3. (1) The Local Government may, by notification
published in the official Gazette and in such other
manner as the Local Government may determine,
propose to declare any town, or any group of towns
in the immediate neighbourhood of one another, a
municipality under this Act.

(2) Bvery notification under this section shall
define the limits of the town or group of towns to
‘whieh it refers, and may include within those limits
any railway-station, village, building or land in the
vicinity of any such.town:. ‘

Provided that it shall not, without the previous
consent of the Governor General in.Council, so include
- any part of a military cantonment. ‘

4, (1) Any inhabitant of a local area in respect of
which a notification has been published under sec-:
tion 3may, if heobjects to anything therein contained,
submit his objection in writing fo the Local Govern-
ment within six weeks from the publication of the
notification in the Gazette, and the Local Government
shall take his objection into consideration.

® W.hen
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(2) When six weeks from the publication of the

notification in the Gazette have expired and the Local

Government has considered the objections (if any)
which have been submitted under sub-section (1), the
Local Government may, by a notification in the

official Gazette, declare the local area to be a muni- ~

~ cipality under this Act.

(1) The Local Government may, by notification
in the official Gazette, declare any local area which is
a municipality established under the British Burma
Municipal Act, 1874, to be a municipality under this
Act, and shall, within three months from the date on

- which this Act comes into force, so declare every such -
“local area, unless, before the expiration of that

period,—

(a) that local area is comprised in some local area
declared to be a municipality under sec-
tion 4; or

(0) the Local Government has declared, by a noti-
fication in tlie official Gazette, that the pro-
visions of this Act are unsuited to that local
area.

2y The Local Government may, by the notification
issued under this section in respect of any local area,
direct that the members and the president and vice-
president of the committee for that local area appoint-
ed ex-officio, by nomination and by election under the
said British Burma Municipal Act, 1874, and then in

Application
of Act to
existing
municipali-
ties.

office, shall, on and.from a day fixed by the nofi-

fication, be deemed respectively to have been appoint-
ed by virtue of an office and by name and elected
under this Act as members, president and vice-pre-
sident of a municipal committee for the local area, and
shall hold office as such members, president and vice-
president for such ter m as may be fixed by the noti-
ﬁcatlon.

‘CHAP’I‘ER Tl
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T (Okapter II.— Organization of Municipal Oommzt—
' - ‘tees.—Sections 6°§ 7.)

CHAPTER III. P
ORGANIZATION OF MUNTO1PAL COMMITTERS.

Constitution of Commitices.

Lo g)og;?;fstseof 6. There shall be established for eaclhh municipali-
elocted and Ty @ municipal committee having authority over that

appointed mumclpahty ; and consisting of —

mexmbers.

o (a ) 8o many -inhabitants of the municipality as
, may be determined by the Local Govern-

. ment elected in manner next hereinafter pre-

: ' scribed to represent wards of the municipali-

S _ ty or particular classes of the inhabitafifs;

| and o ‘

(0) such person or persons (if any), not exceeding
in number one fourth of the committee, as
the Local Government may-appoint by name
or by virtue of an office in this behalf:

Provided that—

‘ (1) when the circumstances. of the municipality
are, in the opinion of the Local Government, such as
to require it, the Local Government may appoint a
larger proportion of, orall, the members of the com-
mittee ; and .

(2) when any places on a committee are required' S
to be filled by election, and a sufficient number of R
members is not elected, the Local Government may -
fill those places by appointment. o

i?,“’ell'éo : 7. (1) The T.ocal Government shaﬂ for every
ormment 1o munlclpahfy in whiclh a system of election is intro-
makedljules duced; make rules regulating the following mattem,
dostion..  namely :—
(@) the division of the municipality into wards, or
of- the inhabitants into classes, or both;

(b) the number of representatives proper for each
ward or class; >
(c) the
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(¢) the qualifications of electors and of candidates
for election ;

(d) the registration of electors; -

(e) the nomination of candidates, the time of elec-
tion and the mode of recording votes; and

(f) any other matters relating to the system of
representation and of election for which it
may seem expedient to provide.

(2) The Local Government may, after the munici-

, pal committee has come into existence as hereinafter

W provided, amend, after consulting the committee, the

' rules made under this section; but any amendment

matle under this sub-section shall not take effect until

- six months after it has been pubhshé’d in the official
Gazette. '

(8) Elective members of the committee shall be
elected in accordance with the rules made under this
section and for the time being in force.

8. (I) A member of a municipal committee, when
‘appointed by virtue of an office, shall, unless and
until the T.ocal Government otherwise directs, con-

~tinue to be a member of the committee Whlle he con-
tinues to hold that effice.. :

(&) The term of office of all other elected and ap-
pointed members of a committee shall be fixed by the
Local Government by rules made under this Act, and
may he so fixed as to provide for the retirement” of
members by rotation, but shall not exceed three
years.

(3) An outgomg member may, if otherwise quali-
fied, be again elected or appointed.-

9. A member of a municipal committee may re-
sign by nohfymg in writing to the Local Government
- his intention to do so, and, on his resignation being

accepted by the Local Government, he shall be-deem-
ed to have vacated his office. ‘

10. (I) The

Term of

office of
members,

Resignation
of member of
committee,
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tees.—Sections 10-12.)

10. (1) The Local Government may remove any
member of a municipal committee who ceases to be
an inhabitant of the municipality, or refuses to act, or
becomes in the opinion of the Local Government in-
capable of acting, or is declared insolvent, or is con-
victed of any such offence, or subjected by a Crimi-
nal Court to any such order, as implies, in the opinion
of the Local Government, a defect of character which
unfits him to be a member, or who without sufficient
excuse neglects for more than three consecutive
months to” be present at the meetings of the com-
mittee.

(2) A person removed under this section on any
ground except that first mentioned shall be disqfali-
fied for election until the Liocal Government other-
wise directs.

11. () When the place of an elected member of
a municipal committee becomes vacant by the resig-
nation or removal of the member, or by his deatl:, a
new member shall be elected in manner prescribed
under section 7 to fill the place.

(@) When the place of a member of a mumclpal
committee appointed by name becomes vacant as
aforesaid, the Local Government may, if it thinks fit,
appoint a new member to fill the place.

(3) A person elected or appointed under this sec-
tion-to fill a casual vacancy shall hold office until the
person whose place he fills would regularly have gone
out of oﬁice, and shall then go out of office, but mfly
be again elected or ‘LPPOl]lted

12. Every mummpal committee shall be a body
corporate by the name of the municipal committee of
its municipality, shall have perpetual succession and
a common seal, with power, subject to the provisions

~of this Act, to acquire and hold property, both move- .

able and immoveable, and to -transfer any property

“held by it, and to contract and to do all other things

necessary
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: (O/zapter III —Organization of Mumczpal Commiit-
tees.—Sections 13 & 14.)

necessary for the purposes of its comstitution, and
may sue and be sued in its corporate name:

Provided that a committee shall not transfer any
immoveable property except in pursuance of a resolu-
tion passed at a special meeting and approved by the
Local Government,

. 18. A municipal committee shall come into ex-
istence at such time as the Local Government may,
by notification in the official Gazette, appoint in this
behalf :

Provided that a committee constituted under sec-
Jtion 5, sub-section (2), shall come into existence on
the day fixed under that sub-section. -

14. When a municipal committee comes into ex-
istence under section 13 for a municipality constituted
under this Act, and that mummpahty is or comprises
within its limits a local area which is & municipality

VII of 1874, under the British Burma Municipal Act, 1874, the
following consequences shall ensue, namely : —

/ () the said Act shall cease to apply to the local
area;

(b) the mummpal committee (if any) constltutod
under that Act for the local area (herein-
after called the old committee) shall cease
to exist; .

sk

for the purposes of this Act vest in the com-
mittee constituted under this Act (herein-
after called the new committee), subject to
all rights (if any) existing over, and all
debts, liabilities and obligations (if any)
affecting, that property ;

(d) every right and liability belonging to or in-

by and against the new committee in like

and

() all property vested in the old committee shall

Time for
committees
coming into
existence,

Consequences
of establish-
meunt of
muvicipal -
committee
where
municipal
committee
under Act
VII of 1874
exists.

curred by the old committee may be enforced

© manner as it might have been enforced by .
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o tees.—Sectzons 15-17.)

- - and against the old committee if this Act
‘ had not been passed ; .

- (¢) a Government officer employed by the old

committee at the time when the new com-
_ mittee comes into existence shall be deemed
' o to be similarly employed by the new com-
mittee and shall not be dismissed from that
.employment without the sanction of the
Local Government; and

(f) the new committee shall be substituted for
the old committee in all legal proceedings
by or against the old committee pending at

. ' the time when the new committee comeg,

Lo into existence.

% Member of 15, Bvery member of a municipal committee con-

’g(‘);‘r'l‘;]“:%’tge stituted under this Act shall be deemed to be a muni-

. to be muni- cipal commissioner -within the meaning of every
o " “cipal commis- cnactment for the time being in force.

P smnel.

President cmd Vice-president.

Election of 16. A municipal committee shall, from time to
g;&“fi’;‘“ time, at a special meeting, elect one of its members to
president.  be president, and may, from time to time, at a like
) mectlng, elect another of its members to be vice-
- president :
¥ . Provided that in such mumolpahhe%, if any, as
the Local Government may, by notification in the
official Gazette, exempt -from the operation of this
section, the president shall, until the notification is
rescinded by a like notification, be appointed by the
Local Government from among the members of the

. committee.

Temm of office: 17, (1) The term of office of a premdent or vice-
of &)\‘O,Side“t president shall be one year, and on the expiration of
and vice- . a

p;?esi‘deﬁt. ~ that period he may be again elected or appointed.

(2) Nothing in this section shall affect sectlon 5,
sub- sectlon (2

18, ;(1) If
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18. (1) If a president elected by a munlclpal
committee or a vice-president dies, ceases to be a
member of the committee or resigns his office, the
committee shall, at a special meetmg, elect another
of its members to be president or vice-president.

(&) If a president appointed by the Local Gov-

ernment dies, ceases to be a member of the committee

or 1“esigns his office, the Local Government shall

- appoint another president.
(3) A person elected or appointed under this sec-

tion to fill a casual vacancy shall hold office until the

person whose place he fills wonld regularly have gone
out of office, and shall then go out of office, but may,
if otherwise qualified, be again elected or appointed.

Notification of Hlections, Appomtments and
LRemovals,

~ 19. All elections and appointments of presidents
and vice-presidents, and all elections, appointments

and removals of members, of municipal committees,
shall be notified in the local official Gazette, and no

such election or appomtment shall take effect- untll it
is so notlﬁed

- Conduct of Business.

20. (1) A municipal committee shall meet, for the
transaction of business at least once in every month,

at such time as may, from time to tlme be fixed by ,

the rules made under section 27.

(@) The president, or, in his absence, the vice-
preﬂdent may, whenever he thinks fit, and shall, on
a requisition made in writing by not less than one-
fifth or two of the members of the committee, convene
an ordinary or a special meeting at any other time.

21. (1) A meeting of a municipal commlttee shall
be either ordinary or speclal

 (2) Any business may be transacted at an ordi-
nary meeting unless it is required by this Act or the

- ‘ : rules
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rules made under this Act to be transacted at a special
meeting.

22. (1) The quorum necessary for the transaction
of business at & special meeting of a municipal com-

mittee shall be one-half of the whole committee :

Provided that, when the committee consists of less -
than six members, the quorum shall be three.

(2) The quorum necessary for the transaction of
business at an ordinary meeting of a municipal com- -
mittee shall be such number, not less than three, as
may, from time to time, be fixed by the rules made
‘under section 27:

Provided that, if at any ordinary or special meef-
ing of the committee a quorum is not present, the
chairman shall adjourn the meeting to such other day
as he thinks fit, and the business which would have

‘Deen brought before the original meeting if there had

been a quorum present shall be brought before and
transacted by the adjourned meeting whether there is
a quorum present thereat or not.

23, (1) At every mecting of a municipal com-
mittee the president, if present, shall preside as chair-
man.

(2) 1f, when any meeting .is held, the office of
president is vacant, or the president is absent from
the meeting and the vice-president is present, he shall
preside as chairman. '

(3) In any case not provided for in the foregoing
portion - of this section, the members present “shall

elect one of thmr number to be chairman of the
.meeting.

24. (1) Except as otherwise provided by this Act
or by any rule made under this Act, all questions

- coming before any meeting of a municipal committee

shall be decided by a majority of the votes of the
members present.

(&) In
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(2) In case of an eciua],ity of votes, the chairman
“at the meeting shall have a sécond or casting vote.

25. Every resolution passed by a municipal com- Resolutions
mittee at a meeting shall be recorded in a book kept fobe l‘e&({l“}lfd
for the purpose, shall be signed by the chairman of g ™™
the meeting or of the next ensuing meeting, shall be
open to inspection by the public at the municipal -
office at all reasonable times withont charge, and shall
be published in some local English or Vernacular
newspaper, or in such other manner as the Local Gov-

ernment may direct.’

26. The discussions and proceedings of a municipal Languageof
committee shall be conducted and recorded either -in committee
Exglish or in Burmese, as the committee at a special
meeting may, from time to time, decide :

Provided that, if the discussions and proceedings
are conducted and recorded in English, the committee
hall provide for interpreting and translating them
into. Burmese for the benefit of members who do not

understand English. :
AN
Y 27. (1) A municipal committee may, from time -Po‘lver tc]>
' 3 : : make ruwles
to time, at a special meeting, make rules consistent 'y conduct -
with this Act as to— . of lzusines.
(a) the time and place of its meetings ;

(b) the manner in which notice thereof is to be
, given ; : ‘

o (c) the quorum necessary for the transaction of
: business at ordinary meetings ; _‘

(d) the conduct of proceedings at meetings, and .
the adjournment of meetings ; '

(e) the person or persons to be primarily respon-
sible for the current execcutive administra-
tion and their powers; that is-to say, what
portion of the executive anthority shall be -
exercised by the president, by thevice-pre-

- sident, by sub-committees, by individual
' members
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members and by officers or servants of the
committec ;

(f ) the persons by whom receipts may be granted‘
on behalf of the committee for money paid
under this Act ; and: :

(9) any other similar matters,

(9) A rule made under clause (¢) shall not take
effect until it has been confirmed by the Local Gov-
ernment, and no rule made under this section shall

take effect until it has been published in such manner
as the Local Government may direct,

28. In cases of emergency the president, or in his
absence the vice-president, may direct the execution
of any work or the doin g of any act, whicl the cesm.
mittee is empowered to execute or do, and the imme-
diate execution or doing of which is, in his opinion,
necessary for the service or safety of the public, and
may direct that the expense of executing the work or -
doing the act shall be paid from the municipal fund ;- -

- Provided that— . ‘ ‘

(@), he shall not act under this section in contraJ
vention of any order of the committeo passed
at & meeting ; and :

() where he acts under this section, he shall re-

port his proceedings to the next following
meeting of the committee. '

Joint Committees.

29. A municipal committee may, from timé to
municipal committee or
with more than one such
in appointing, out of their
any purpose
and in appointing
e, and in delegating
power which might
any of the committees or

: authorities,

225
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authorities, and in framing and modifying regulations
- as to the proceedings of any such joint committee, and

as to the conduct of correspondence relating to the

purpose for which it is appointed.

Defects in. Constitution and Irregulorities.

80. Anything done or any proceeding taken under
this Act shall not be questioned on account. of any
vacancy in a municipal committee or joint committee,
or on account-of any defect or irregularity not affect-
ing the merits of the case.

- Officers and Servants.

31. (I) A municipal committee shall, from time to
time, at a special meeting, appoint one of its members
or some other person to be its secretary, and may at a,
like meeting remove any person so appointed. .

(2) If a'secretary is a member of the committee,
he shall receive no remuneration in respect of his
services. If heis not a member of the committee,

Vacancies
and irregu. -
larvities not
to invalidate
proceedings.

Appointment s
of secretary. -

the committee may, with the previous sanction of the |

- Commissioner, assign to him any such pay as it thinks
fit. . ’
32. Subject to the other provisions of this Act,
and to such rules as the Local Government may make
prescribing the qualifications requisite in the case of
persons. appointed to offices requiring professional
skill, a municipal committee may appoint and remove,
in addition to its secretary, such other officers and

Employment - .
of other ’
officers and -
servants.

_ servants as may be necessary or proper for the efficient -

execution of its duties, and may assign to those officers
and servants such pay as it thinks fit.

33. If, in the opinion of the Commissioner, the
number of persons employed by a municipal eommit-
tee as officers or servants, or whom the committee
propose to employ as such, or the remuneration as-
signed by the committee to those persons or any of

~them
N

Power to
prevent ex=
travagance
in establishk
ments,
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them, is excessive, the committee shall, on the require-
ment of the Commissioner, reduce the number of those

" persons or the remuneration, as the case may be:

Provided that the committee may appeal against
any such requirement to the Local Government, and

the decision of the Local Government on any such

appeal shall be final.

34. In the case of a Government official, a muni-
cipal committee may—

(1) if his services are wholly lent to it, subscribe
for his pension or gratuity and leave- allowa,nces in
accordance with the rules of the Government Civil

‘Pension and Leave Codes for the time being in force ;

and

(2) if he devotes only a part of his time to the
performance. of duties. in behalf of the committee,
contribute to his pension or gratuity and leave-allow-
ances in such proportion as may be determined by the
Government.

35. In the case of an officer or servant not being
a Government official referred to in section 84, a
municipal committee may—

(2) .grant him leave-allowances and, if he is em-
ployed under the committee appointed under the
British Burma Municipal Act, 1874, when this Act
comes into force, and is not entitled to pension, or if

~ hismonthly pay is less than ten rupees, a gratuity ; and

(9) if empowered in this behalf by the Local Gov-
ernment—

(@) subscribe in his behalf for pension or gratuity
under the rules of the Government Civil

VII of

Pension and Lieave Codes for the time being .

in force ; or

(b)) purchase for him from the Government or

otherwise an annuity on his retirement :

Provided that no pension, gratuity, leave-allowance
or annulty shall exceed the sum to which, under the

Government



‘188&]

K1V of 1860.

195

(Chapter III Orgamzatzon of  Mumicipal O'ommzt-
bees.— Sections 36—38.)

Burina Mumozpalztzes

Government Civil Pension and Leave Codes for the
time being in force, the servant would be entitled if
the service had been service under Government,

Contracts and Transfers of Property.
36. (I) When a contract made by or on behalf of
a municipal committee exceeds in value or amount
one hundred rupees, it must be in writing, and must
be signed by the president or vice-president and at
least one other member of the committee.

(2) A transfer of immoveable property belono‘mg

~ to the committee must be made by an instrument in.

writing, executed by the president or vice-president
and=by at least two other members of the committee.

(3) If any such contract or transfer is executed
or made otherwise than in conformity with the pro-
visions of this section, it shall not be binding on the
committee. o

87. (1) If any member, officer or servant of a
municipal committee is, otherwise than with the per-
mission in writing of the Commissicner, directly o

"indirectly interested in any. contract made with the

committee, he shall be deemed to have committed an

-offence under section 168 of the Indian Penal Code.

(2) A person shall not, by reason of being a share-

Tholder in, or member of, any incorporated or registered.

company, be held to be interested in any contract en-
tered into between the company and the committee, but
he shall not take part in any procéedings of the com-
mittee relating to any such contract.

Acquisition of Land. 7
38. Where any land, whether within or without

the limits-of a municipality, is required by a munici-.

pal committee for the purposes of this Act or for any

other object which it is empowered to carry out under

any other enactment for the time being in force, the

Local Government may, at the request of the munici-

Mode of exe-
cuting con-
tracts and
transfers.

Penalty on
member,

-officer or

servant of
committee
being inter-
ested in cou-
tract made
with com-
mittee.

Acquisition
of land under

Act X of
1870.




pal committee, proceed to acquire it ‘under the pro-

visions of the Land Acquisition Act, 1870; and, on
payment by the committee of the compensamon award-

ed under that Act and of the charges incurred by the
Government in connection with the proceedings, the

" land shall vest in the committee.

Suits against
committee
and its -
officers.

- Liability for
" loss, waste -
.or.misap-.
.. plication.

Taxes which
may be im-
-posed for

general pur-
" poses of Act.

Privileges and Liabilities.

89. No suit shall be instituted against a munlclpal
committee or against an officer of any such com-

mittee in respect of an act purporting to be done”

by him in his official capacity until the expiration of

196 Bfm"ma Mummpalz ies. [ACT XVII
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one month next after notice in writing has been, in -

the case of a committee, delivered to or left at its
office; and-in the case of an officer, delivered toehim
orleft at his office or place of abode, stating the cause
of action and the name and place of abodée of the in-
tending plaintiff ; and the plaint must contain & state-
ment that such notice has been so delivered or left :

Provided that this section shall not apply to any
suit instituted under section 54 of the Specific Re
lief Act, 1877.

40. Every person shall be liable for the 105'4 waste
or misapplication of any money or other property be-

Tof 18

longing te a municipal committee, if the loss, waste

or misapplication is a direct consequence of his neglect
or misconduct while a member of the committee, and

‘a suit for compensation may be instituted against

him by the committee or by the Seeretary of State for

India in Council. --

CHAPTER IV. | !
, TAXATION,"
G en-eml , Prom’siom.

44, (1) Subject to any general rules or special
rders which the Governor General in Council may

' make
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~make-in this behalf, a municipal committee may, for

the purposes of this Act, impose, with the sanction

hereinafter specified in each case, and in manner pre-
scribed by section 45, any of the following taxes,
namely :—

(4) with the previous sanction of the Local Gov-
ernment—

(@) a tax on buildings and lands. situate within
the municipality or any part thereof, not
exceeding five per centum of the annual -
value of the buildings and lands;

(b),a tax on lands covered by buildings and situate
as aforesaid, at a rate not exceeding one pie
per square foot per annum ;

(%) a tax on houses situate as aforesaid, according
to the number of posts in each, at rates .not
exceeding the following, namely :—

For a house having not more Rs. A.

than 2 posts . . . 0 8 per annum.
For a house having -
3 posts " . .18 ”
For a house having )
4 posts . . . . 28 .
For g house having
5 posts . . . 40 "
For a house havmg . ]
6 posts . . . 70 »
For a house having
7 posts . . .100
* + and Wben a house has more ‘than seven posts,

. four rupees eight annas additional per annum
‘ for each post above seven ;

{d) a tax on vehicles, boats and ammals used for
driving, riding, draught or hurden, and dogs,
kept within the municipality or any part
. thereof ;

- (B) with the previous sanction of the Tocal Gov-
- ernment and of the Governor General in-Couneil, any -
other tax : ’ :
Provided as follows : —
{e) only one of the taxes mentioned in clauses (),
(6) and (¢) shall be imposed in respect of the
L 4 same property ; and

(f). in




g

Water-tax.
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( ) in assessing a house to the tax mentioned in
clause (¢), only posts facing a road or street
-shall be counted, except in the case of bazdrs
or large buildings extending through from
street to street, in which case the posts con-
tained in one row from street to street,
instead of those facing streets, may, in the
discretion of the assessing authority, be
counted.

(2) In this section ““annual value” means the
gross annual rent for which buildings and lands liable
to taxation may reasonably be expected to let, and in
the case of houses, may be expected to 18f un-
furnished : ' :

-Provided that, in the case of land assessed to dend-

revenue or of which the land-revenue has been wholly

or in part released, compounded for, redeemed or
assigned, if the Local Government so directs, the
annual value shall be deemed to be double the amount
of the land-revenue for the time being assessed on the-
land, whether such assessment is leviable or not; or,
when the land-revenue has been wholly or in part
compounded for or redeemed, double the amount
which, but for such composition or redemptlon would
have been leviable.

42. (1) Besides the taxes imposed wunder sec-

‘tion 41, a municipal committee, with the previous

sanction of the Local Government, may, for the pur-

" pose of constructing or maintaining works- for the
- supply of water to the municipality or any part there-
~of, or paying the principal or interest of any loan

raised for the construction of such works, impose, in’
manner prescribed by section 45, a tax, to be called
the water-tax, upon. buildings or Tands which are so

. situated that their occupiers can benefit by the works.

(2) The rate or amount of the tax so imposed on
dlfferent buildings or lands may be detérmined with
reference, among other considerations, to their dis-
tance from the nearest point at which the water is

deliverable
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deliverable by the works and to thelr 1evel but in

fixing it regard shall be had to the prmmple that the
total mnet proceeds of the tax, together with the
estimated income from payments for water supplied
from the works under special contracts or otherwise,
should not exceed the amount requlred for the said
purpose. -

43. Besides the taxes imposed under the foregoing

sections, a municipal committes, with the previous

sanction of the Local Government, may, for the pur-
pose of lighting the public streets throughout the
municipality or any part thereof, or paying the princi-
pal or interest of any loan raised for the construction
of works required for lighting those streets, impose,
ingnanner prescribed by section 45, a tax, to be called
the lighting-tax, upen buildings and lands situate
within the municipality or that part thereof, as the
case may be:

Provided that in fixing the rate or amount of the
tax regard shall be had to the principle that the total
net proceeds thereof should not exceed the amount

.required for the said purpose.

44, When a committee has, in exercise of the
powers conferred by this Act, provided for the per-
formance, with regard to any buildings or lands, by
its agents of the duties usually performed by sweepers,

it may, with the previous sanction of the Local Gov-

ernment, impose, in manner p1escr1bed by section 45,
upon those buildings and lands, in addition to any
other tax imposed- upon them under this Act, a tax to
be called the scavenging-tax, at such rate or of such
amount as it thinks fit:

Provided that in fixing the rate or a,mount refrard
shall be had to the principle that the total net pro-
ceeds of the tax should not exceed the cost of the
performance of the said duties.

45. (1) A municipal committee may resolve, at a
special meeting, to propose the imposition of any tax

-under section 41, 42, 43 or 44.

(2) When

Lighting-
tax.

Scavenging- -
tax,

Procedure in
imposing
such taxes.
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(&) When 1'es01ut10n has been passed under sub- -
section (I), the committee shall publish a notice
defining the persons or property proposed to be taxed,
the amount or rate of the tax te be imposed and the

. system of assessment to be adopted.

(3) Any person likely to be directly affected by
the proposed tax and objecting-to the same may,

‘within thirty days from the publication of the notice,

submit his objection in writing to the committee ; and
the committee shall, at a special meeting, take his
objection into consideration. '

(4) If no objection is received within the said
period of thirty days, er if the objections received,
having been considered as aforesaid, are deemed in-
sufficient, the -committee may submit its proposals to

the Local Government, with the objections (if any) -

which have been submitted as aforesaid and its deci-
sion thereon.

(6) The Local Government, on receiving such pro-
posals may sanction the same, or refuse to sanction
them, or return them to the committee for further
consideration.

(6) When the Local Government sanctions any

- such proposals which require the further sanction of

thie Governor General in Council, it shall submit those
proposals to the Governor General in Council with
the objections (if any) received through the commit-

tee; and the Governor General in Council may sanc- .

tion the proposals, or refuse to sanction the same, or
return them to the kocal Government for further

~ consideration.

(7) When the proposals of a municipal committee
in respect of a tax have been sanctioned by the Local
Government, or by the Local Government and the-
Governor General in Council, as the case may be, the
committee may, at a special meeting, direct the im-
position of the tax in accordance with those proposals.

~ (8) In giving such direction the committee shall
fix a date flom which the tax shall come into force :

Provided
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“Provided that— .

() ‘no tax shall come into force until it has been
notified ;

() no tax Jeviable by the year shall come into
force except at the commencement of the
year by which it is leviable; and

(¢) mo other tax shall come into force less than six
months from the date of the meeting at
which its imposition is directed.

(9) A notification of the imposition of a tax under
this Act shall be conclusive evidence that the tax has

been imposed in accordance with the provisions of
this Act.

A6. A mummpal committee may, at a special
meetmg, with the sanction of the Local Government,
abolish or reduce in amount any tax 1mposed under
the foregoing sections.

47. (1) If it at any time appears to the Tocal

- Government, on complalnt made or otherwise, that

any tax imposed under the foregoing sections is unfair
in its incidence, or that the Jevy thereof or of any part
thereof is injurious to the interests of the general

-public, it may require the municipal- committee to

take, within a specified period, measures to remove the
objection; and, if within that period the requirement
is not complied with to the satisfaction of the Local
Government, the Local Government may, by notifica-
tlon, suspend the levy of the tax or of any part there-
of until the objection has been removed.

(9) The Local Government may at any time, by a

like notification, rescind-any such suspension,
48. (1) The Local Government may make rules

- for the assessment, collection, and remission of taxes

leviable under this Act and preventing evasion of the
same :

Provided that every such rule shall be consistent

_.with the provisions of this Act and with the proposals

sanctioned in respect of the tax under section 4b.
(@) In

Power to
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reduce tax.

Power to
Local Gov-
ernment to
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of tax.
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() In making any rule under this section the |

Local Government may direct that a breach of any

provision thereol shall be punishable with fine which

may extend to fifty rupees.
49. No tax imposed under this' Act shall be invalid

merely for defect of form; and it shall be enough in
- any such tax on property, or any assessment of value

for the purpose of the tax, if the property taxed or
assessed is so described as to be generally known ; and
it shall not be necessary to name the owner or occu-
pier thereof.

50, All taxes leviable in any local area under the
British Burma Municipal Aect, 1874, at the time
when a municipal committee having authority over
that local area comes into existence under thls.Act
shall, so far as their imposition and assessment are
consistent with this Act and within the powers con-

i

VII

ferred thereby, be deemed to have been imposed and

assessed under this Act.

Taxes on Immoveable Property.

51, (1) The committee shall cause an assessment-
list of all buildings and lands on which any tax is im-
posed to be prepared, containing—

(a) the name of the street or division in which the
property is situate ;

/ e designation of the property, either by name
b) the designation of th perty, either by
or by number, sufficient for identification ;.

- (¢) the names of the owner and occupier, if

known ;

(d) the annual value, area or number of posts on
which the property is assessed ; and

(¢) the amount of the tax assessed theveon by the

comn:uttee. k

'(2) For the purpose of preparing the list, the
committee may require the owners or occupiers of the

‘buildings. or 1ands to furmsh it with returns of the

msasurements




1884

L (Chapter’ IV.— Tazation.— Sections 52—54)

measurements or number of posts.or of the rent or
annual value. -

b2, When the assessment list has been completed,

the committee shall give public notice thereof, and of
the place where the list or a copy thereof may be

inspected ; and every person claiming to be either

owner or occupier of property included in the list, or
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Publication
of notice

of assess-
ments.

the agent of any such person, shall be at liberty to .

1nspect the list and to make extracts therefrom with-
out charge.

58. (1) The committee shall at the same tlme give

public notice of a time, not less than one month f1 om

-+ the publication of the notice, when it will proceed to
revise the assessment; and in all cases in which any

property is for the first time assessed, or the assess-

ment thereof is increased, it shall also give notice
thereof to the owner or occupier of the property.

(2) All objections to the assessment shall be made
in writing before the time fixed in the notlce or orally
or in writing at that time.

-54, (1) After the objections have been enquired-
“into and the persons making them have been allowed
an opportunity of being heard either in person or by
authorized agent as they think fit and the revision of
the assessment has been completed, the amendments
“made in the list shall be authenticated by the signa-
tures of not less than two members of the committee,
who shall at the same time certify that no valid
objection has been made to the assessment contained
in the list, except in the cases in which amendments
have been entered therein; and subject to such

- amendments as may thereafter be duly made, the tax
so assessed shall be deemed to be the tax for the

whole year by which it is leviable next followmg that .

in which the assessment is made.

(2) The list when amended under this section
shall be- deposﬂced in the committee’s office, and shall
thele be open. during office-hours to all owners and

OCCUPIGTS

Public notice
of time fixed .
for révising
assessment-
list:.

Settlement -
of list.



904 -

Further .
amendments
of assess-
ment-list.

New list
peed not be
prepared
every year.

‘ . Burma Municip [Acr xviT
" (Chapter IV.— Tazation.—Sections 55—57.
occupiers,of pr‘djperty cOmpriséd therein, and a public
notice that it is so open shall forthwith be published.
55, (1) The committee may. at any time amend,
the list by inserting the name of any person whose
name ought to be inserted, or by inserting any pro-

- perty which ought to have been inserted, or by alter-

ing the assessment on any property which has been
insufficiently assessed through mistake, oversight or
fraud, after giving notice to any person interested in.
the amendment of a time, not less than one month
from the date of service of such notice, at which the
amendment is to be made.”

(¢) Any person interested in any such amend-
ment may tender his objection to the committee in
writing before the time fixed in the notice, or orfilly
or in writing at that time, and shall bé allowed an
opportunity of being heard in support of the same in
person or by authorized agent as he thinks fit.

56. It shall be in the discretion of the committee
to prepare a new assessment-list every year; or to
adopt the assessment- confained in the hist for any
year, with such alterations as may in particular cases
be deemed necessary, as the assessment for the year
following, giving theé same notice of the assessment

- as if a new assessment-list had been prepared.

-. Remission

- of tax on
unoccupied |

. immoveable

property.

57. When a tax payable under section 41, clause
(@}, (b) or (e), or under section 42, 43 or 44, is pay-
able in one sum in respect of an entire year, and the
property in respect of which it is payable is un-
occupied throughout the year, or when such a tax is
payable in instalments and the property is unoccupied
throughout the period in respect of which an instal-
ment is payable, the amount payable in respect of the
property for the year, or the instalment, as the case
may be, shall be remitted :

Provided that it shall be in the discretion of the .
_committee to direct that no remission shall be granted
unless notice in writing of the vacancy has been-

given
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.

glven to it within sueh time flom the begmnlng of

the year or of the period as it may, from time to time,

fix in this behalf..

i

58, Every tax payable under section 41, clause

(@), (b) or (c), shall be due Jomtly and sevehally

from all persons who have been in occupation of
the building or land assessed at any time during
the year of assessment, or, when the tax is payable

by instalments, at any time during the_ period in

respect of which the instalment is payable, and from-
all persons who have held under them as tenants,
mortgagees or conditional vendees.

- 59, Every tax leviable under section 4:2 48 or 44

shadl be payable by the occupier of the building or

land in respect of which it is payable.

CHAPTER V.

TFUNDS AND PROPERTY. s

60 There shall be formed for each mumelpahty
a municipal fund, and there shall, except as by this
Act provided, be credited thereto——

(a) all sums received by or on behalf of the com-
mittee under this Act or otherwise ; :

(b) all fines realized in cases in which prosecu-
tions are instituted under this Act or the
rules made hereunder or under section: 84 of
Act 'V of 1861 for offences eommltted with-
in the municipality ;

(o) any sums which the Local Government may
annually assign, as it is hereby empowered
to do, to the municipal fund from the port
fund of any port abutting on or within the
municipality as being in its opinion a just
and reasonable contribution towards the ex-

- penditure rendered necessary by the resort

to

Taxes under . -
sectian 41,
clauses (a,),
(b) and (¢), .
from whom -~ '
due. ;

Tax under
sections 42, -
43 and 44.
payable by -
occupier,

Municipal
fund con~. -
bibuted.
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lying in the port; and

- municipality a municipality constituted
, under the British Burma Municipal Act,
' 1874, the balance (if any) standing at the
credit of the funds of that municipality at
the time when the municipal commlttee
L came into existence.
Application . 61. (Z) The committee shall set. apart and apply
of fund. ' annually out of the municipal fund—

. payment of any amounits falling due on any
loan legally contracted by it ;

() secondly, such sum as may be requlred to
meet the charges of its own establishment,
including such subscrlptlons and contrlbu-b

S tlons as are referred to in. sections 34 and

the expenses of pauper lunatics sent to pub-
lic asylums from the municipality, the ex-

the committee, and such portion of the cost
of the Provmclal Departments for Edu-

R  Relief and Public Works a§ may be held by

.- able to the committee in return for services
rendered to-it by these Departments.

(1) and to such rules as the Local Government may
make with respect to the priority to be given to the

shall be applicable to the payment, in whole or in
part, of ‘the charges and expenses incidental to the
following matters within' the municipality, and with
the sanctlon of the Commlseloner 0uts1de the muni-

cipality,

Burma Mumozpaht«es. [ACT XVII»

" to the munlelpallty of seamen from ships

(d) when there has been includéd within the

(a) first, such sum as may be required for the

(e)- thwdlg/, such sum as may be required to pay

cation,  Sanifation, Vaccination, Medical

the Local Government to be equltably deblt- :

ViIo

,penses incurred in auditing the accounts of

(®) Subject to the charges specified in sub-section

" several duties of the committee, -the municipal fund
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} clpality', when such application of the fund is for the .
benefit of the inhabitants, namely :—
(@) the construction, ‘maintenance, improvement,
~ cleansing and repair of streets, and of public
bridges, embankments, drains, latr}nes,
tanks and water-courses:

L (8). the watering and lighting of the streets or
any of them ;

(c) the construction, estabhshment and. mamten-
ance of schools, hospitals sand dispensaries,
and other institutions for the promotion of
education or for the benefit of the -public
health, and of rest-houses, zayats, wharves,
_poor-houses, markets, encamping-grounds,
pounds and other works of public utility,
and the control and administration of pub-
‘lic institutions of any of these descriptions;

(@) grants-in-aid to schools, hospitals, dispensaries,
poor-houses, leper asylums and other edu-
cational or charitable institutions;

(e) the training of teachers and the establishment
 of scholarships;
( J') the giving of relief and the establishment -

and maintenance of rehef-works in hme of
famine qr scarcity ;

(9) the supply, storage and preservation from
_pollution of water for, the use of .men. or
- animals ;

.(h) the planting and preservatlon of trees; -

- (4) the taking of 'a census, the registration of
births, marriages and . deaths, public vacci-
nation and any other sanitary measure ;

(4) the holding of fairs and industrial exhibi-
tions ; and

(%) all acts and things likely to promote the
- safety, health, welfare or convenience of the-
1nhab1tants.

62. (1)- There -




(C’hapter V.-—-chds and Property —~Sec/wns
, 62 &63)

School fund. * : 62 (1) There shall be formed for each municipal- .
. ity-a school fund. To this fund shall be credited —

(a) the'fees levied in schools mamtamed at the‘
cost of the school fund ;

(6) any assignment that may be made to the
school fund from provincial funds or from
any district or local fund ;

(¢) any other funds or income that may be en-
~ trusted to the municipality for the promo-
tion of education ; and

(d) any sums assigned for educational purposesj
from the munieipal fund.

() The Local Government may fix for anye-mu-
nicipality the minimum proportion of the municipal
fund that shall be yearly assigned to the school fund
ynder clause (d): Provided that the minimum so
fixed shall not exceed 5 per cent. on the gross annual -
income of the municipality.

(3) No expenditure, except expenditure for the
promotion- of education, shall be charged against the -
school fund. In case of doubt, the Commissioner

o _ the promotion of education. ‘
- Custodyof, - 68. (I) The balances standing to the credit of

.‘.gzdngsi%_‘;:e' the municipal fund and school fund, shall, if there “is
- funds.  -a Government treasury or sub-treasury or a bank to

which the Government treasury business has been’
made over situate within the mumclpahtv, be kept in -
that treasury, sub-treasury or bank. In any other
case, the bulk of the funds shall be kept in the nearest
_Government treasury or sub-treasury or bank as afore-
said, and such money as may be required for current
expenditure shall be kept by the committee in a strong
box in such place and under such precautions as the
~ committee may, from time to time, direct.
(2) No disbursement of such funds or any part.
thereof shall be made éxcept under the mgnatur

. . . of

’

shall decide whether any expenditure is or is not for o
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64& 65.) =

of the president or vioe-president and one other mem--
ber of the committee. o

84. (1) A municipal committee may, from time:
to time, with the previous sanction of the Local Gov-
ernment, invest any portion of its-municipal fund
or school fund in securities of the Government of
India or such other securities as the Governor General

investments for others of the like nature.

the proceeds of the sale of the same shall be credited
to the municipal fund or school fund, as the case
may be. -

65. Subject to any speclal reservatmn made by
the Local Government, all property in a mumclpahty
of the nature hereinafter specified shall ‘be vested in

“and belong to the -municipal committee, and shall,

and control, and shall be held and applied by it for
the purposes of this Act; that i is to say :—

(a) all pubhc town-halls, gates, markets, slaughter-

- public buildings of every description which
have been construected or are mamtamed out
- of munlclpal funds;

(b) all pubhc streams, tanks, reservoirs, cisterns,
L E wells, springs, a,queducts, conduits, tunnels,
- _ pipes, and other waterworks, and all bridges,
buildings, engines,. works, materials and
things connected therewith or appertaining -
thereto, and_ also any adjacent land (not -
being pmvate property) appertalnlncv to any
pubhc tank or well ;

(c) all pubhc sewers and drams, and all sewers,
drains, tunnels, culverts, gutters and water-
+  courses in, alongside or under any street,

houses, manure and night-soil depéts and-

and

Investment.
of “same,

in Council may approve in this behalf, and vary such N

(2) The income resulting from the securities and -

Property
vested in

municipality. . ..

with all other property.which may become vested in
the committee, be under its direction, management
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Transfer to
Crown of
property

_ vesting in

committee, -
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and all works, materlals and thlngs apper-
taining thereto; '

(d) all dust, dirt, dung, ashes, refuse, anlmal-
maftter or: hlth or rubbish of any kind, col-
lected - by the committee from the streets,
houses, privies, sewers, cesspools or else-
where; :

(e) all public. lamps, 1amp posts and apparatus
connected therew1th or: appertalnlng there- -
to,

(f) all land or. other property transferred to the
committee by the Government or by gift or
otherwise for local public purposes ; and _

(g) all streets, and, the pavements, stones and other
materials thereof and also all, trees, erections,
materials, 1mplements and thlngs, prov1ded
for such:streets.

66. (1) The management control and admlmstra-

tion of every public institution. malntalned out of
mun101pal funds-shall vest in the commlttee

Provided that: the extent of the 1ndependent
authorlty of the committee in.respeet: of. any such - -
institution may be prescnbed by the Looal Govern-
‘ment. ik
. (2) When any pubho 1nst1tut1on is ‘placed under
the direction, management and: control-of the com-
mittee, all property, endowments and: funds belong-
ing thereto shall be held: by the. committee in trust
_for the purposes-to: which such property, endowments
“and funds. were lawfully appllcable at the tnne When '
- the institution was:.so placed: :

- 67. The committee may, with the sanction of -the
Local Government, transfer to Her Majesty any pro-
- perty vesting- in the committee under.section 65 or
section 66, but not so as to affect: any trusts or public
rlghts sub]ect to. Whlch the property isheld. .

OHAPTER VI
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CHAPTER VI..
POWERS I‘OR SANITARY AND OTHER PURPOSDS

Sb‘reets omd Bmldmgs.

68. When any land is reqmred for a new street Powerto
or for the improvement of an: ex1st1ng street, the ?gf‘ﬁﬁ”ﬁ;iz‘f
committee may proceed to acquire, in addition to the sites adjoin
" land to be occupied by the street,” the land necessary “tlg new -
for the sites of the bulldmgs to be ereoted on the 31des Bueets:.

of the street.

69. The committee may. close temporarlly any Power to

street; vested in it or any part thereof for the purpose close strects.
" of repairs, or for the purpose of constructmg OT repair-

ing any sewer, drain, culvert or bridgé, or for any

‘other public purpose; and may dlvert ‘discontinue

or permanently close any such street, and ‘sell the

land or such part thereof as is no’c requn‘ed for the
purposes of this Act. S S

, '70. The ‘committee - may. grant _permission ~in Powerto_
\ Wmtmg for the temporary occupation of any street or pormit fem-
, land vested in it for. the-purpose of depositing any §aﬁo3{ of
bu1ld1ng materials or making any temporary exeava. streets, &o.
tion therein or erection thereon, subject to such condi- "
tions as it may prescribe for the safety or conwmenoe
of persons passing by or dwelling or working in the
: nelghbourhood and may charge fees for such permls-
sion, and may at its dlscretlon Wlthdraw the permls-
sion. :

*

RN The committee may attach to the outside of Power fo )
any building brackets -for lamps in such.manner as attach lbi‘aékw .
~not to occasion any injury thereto or inconvenience. - i

.- 72. (1) The committee at a meeting may cause 8 Narhes of
name to be given to any street, and to. be affixed on strects and
any building in such place as it thinks fit, and may Jumpe=ol
also cause a number 16 - be affixed to any. building ;- &




. Roofs and
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and in like manner may, from time to time, cause

‘such names and numbers to be altered.

(2) Whoever destroys, pulls down or defaces any -
such name or number, or puts up any different name

" or number from that put up by order of fhe com-

mittee, shall be punishable with fine Wh1ch may ex-
tend to twenty rupees. : :

78. The committee at a meeting may direct that

- within certain limits, to be fixed by it, the external

roofs and walls of huts or other buildings shall not be
made or renewed 6f bambods, grass, mats, leaves or
other highly inflammable materials unless with the
permission of the committeein writing ; and the gom-
mittee may, by written notice, require any person

. who has disobeyed any such direction to remove or

alter the roofs or walls so made or renewed as it may
think fit. .

74. (1) If any building or-part of a building

‘projects beyond the regular line of a -public street,

either existing or determined on for the future, or

" beyond the front of thé building on either side the1eof

the committee may, whenever the building or part

has been either entirely or in greater part taken down
or burnt down, or has fallen down, by notice require
the building or part, when being rebuilt, t6 be set
back to or towards-the said regular line or the front of

" the adjoining buildings; and the portion of the land

added to the street by such setting back or removal '
shall become part of the public street and shall vest
in the committee :

Provided that the committee shall make full com-
pensation to the owner for any damage he may sus~
tain in consequence of his bulldmg or any part

“thereof being set back.
" (2) The committee may, on such terms as it

- thinks fit, allow any building to be set forward for

“the 1mprovement of the line of the street.
' 75. (1) Fvery
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(Oﬁapter V I—Powers for Sanitary. and other Puzr-
. poses. —Sectwn 75.)

75. (1) TEvery person intending to erect or re-erect
any building shall, if required to do so by rule
made by the committee in this behalf, give notice in
writing of his' intention to the committee, and shall,
if required to do so, submit a plan showing the levels

 at whieh the foundation and lowest floor are proposed

to be laid, and specifications of the works intended to

. be constructéd, and the materials to be used, and shall

obey all written directions consistent with this Act
given by the comimittee within one month after
receiving such notice, either prohibiting the erec-

Notice of
new build-

ings.

)

tion or re-erection, if deemed likely to be “mjtrm-
ous to the inhabitants of the ncighbourhood, or in
respect of all or any of the matters following,
namely :— A :
(@) free passage or way in front of the building;
(8) space to be left about the building to secure
free circulation of air and facilitate sca-
venging ;
(¢) ventilation and dralnaﬂ'e ;
(d) level and width of foundation, level of lowest
floor and stability of structure; and

. . (e) the line of frontage with mneighbouring

buildings, if the building abuts on a street -

or public thoroughfare :
Provided that the committee shall make full com-

~ pensation to the owner for any damage he may sus-
tain in consequence of the prohibition of the erection-

or re-erection of any building, or of its requiring any

land belonging to him to be added to the street.

-(2) If any such bulldmg is begun or erected with-
out-giving notice, or without submitting particulars

as aforesaid when required, or in- contravention of the "

legal orders of the committee issued within one

month; the committee may by notice require the

building to be altered or demohshed as it may deem
necessary.

Exp&anation
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(C’kapz‘er VI —Powers for Sanitary and other Pur-
poses. —RSections 76 & 77. )

F’xplanatwn.—-—'l‘he expression  erect any build-
ing ”” includes all .additions -or alterations which in-
volve new foundations or increased superstructure on
existing foundations, or the conversion into a dwell-
ing-house of any building not originally constructed
for human habitation, or the conversion into more
than one dwelling-house of a building originally con-
structed-as one dwelling-house only. : \

76, (1) Tt shall not be lawful, unless with the
written permission of the committee, for the owner or
occupier of any building in a public street to add
to, or place against or in front of, the building any pro-
jection or -structure overhanging, prOJectmg into or
encroaching on the street or into or on any drain,
sewer or aqueduct therein.

- (2) The committee may, by notice, require the
owner or occupier-of any building to remove or alter
any projection, encroachment or obstruction built or.
placed- against or in front thereof if the same over-
hangs or projects into or encroaches on any public
street, or projects into or encroaches on any drain,

aqueduct. or sewer in the street :

Provided that, in the case of a pro;]ectlon, en-
croachment or obstruction being: lawtully in exist-
ence at the time of the passing of this Act, the com-
mittee shall make reasonable-compensation to any
person who suffers damage by the removal or alteration.

(3) The committee may give written permission

to the owners or occupiers of buildings in public

streets to put up open verandahs, baleonies or rooms’
projecting from-any upper storcy thereof to an extent
beyond the line of the plinth or hasement-wall, and
at a he1ght ‘from the level of the ground or street,
to be speclﬁed in the written ‘permission.

Bathmg and Washing Places.

- 77, The committee may set apart suitable places
for the pulpose of bathing, and may speclfy the times

at
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‘at which, and the sex of- the persons by Whom, such
places may be used; and may also set apart suitable
places for washing animals or ‘clothes, or for any other
purpose connected with the health, cleanliness or com-
fort of the inhabitants ; and may, by public notice, pro-
hibit bathing, or Washlng animals or clothes, in any
public place not so.sét apart, or at times or by persons
other than those so specified, and all other acts not so
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permitted by which water in public places may be

rendered foul or unfit for use.

Deposit of Oﬁ'enswe Matter amd Slaugkzer-places.

78. The committee may fix places within or; with
the approval of the Deputy Commissioner, beyond the
limits of the municipality for the deposit of refuse,
rubbish or offensive matter of any kind or for the dis-
posal of the dead bodies of animals, and may by
public notice give directions as to the time, manmner
and conditions at,in and under which ‘such refuse,
rubbish or offensive matter or dead bodies of animals
may be removed along any street and deposited at
such places.

79. (1) The committee may, with the approval
of the Deputy Commissioner, fix and abolish places
either within or without the limits of the muni-
cipality for the slaughter of animals for sale, or of
any specified description of such animals, and may
with the like approval grant and withdraw licenses
_for the use of such places, or, if they belong to the

Removal and

deposit of

offensive
matter.

Places for
slaughter of
animals.

committee, charge rent or fees for the use of the-

same.

(2) When such places are fixed by the commlttee
beyond munieipal limits, it shall have the same power
to make ruales for the inspection and proper regula-
tion of the same as if they were within those limits.

(3) When any such place has been fixed, no per-

son shall slaughter any such animal for sale within
the municipality at any other-place.

(4) W’hoever

‘



( C’kapter VI .—_Powers for Samtary ‘and otker _Pur-
poses.—Sections 80—82.) .

(4) Whoever slanghters any such animal for sale
at any other place -within the municipality shall be
punishable with fine which may extend- “to twenty

rupees, _
B Burial and Burning Ploces.
Powersin = 80. (I) The committee may, by public notice,
: {)“";Piifl’b&‘r’fd order any burial or burning ground which is, in its .
" bwning *  Opinion, dangerous to the health of persons living in
. tlaces. the neighbourhodd, to be closed, from a dateto be

specified in the notice;, and shall, in such case, if no
suitable plaee for burial or burning exists within a
reasonable - distance, provide a fitting - place for the
purpose.

(2) Private burial-places in such. burlal grounds
may be excepted from the notice, subject to.such con-
ditions as the committee may impose in this behalf :

, Provided that the limits of such burml-plaees‘
- R " are sufficiently defined, and that théy shall only be

o - .- used for the burial of members of the famﬂy of the
owner thereof,

(8) No burial or burning ground, Whether pubhc .
_or prlvate, shall ‘be made or formed, after the passing
of this Act, without the permission in WI‘ltan‘ of the
committee.

(4) If any person buries or burns, or causes or
) permlts to be buried or burnt, any-corpse in any
- burial or burning ground made or formed. contrary
to the provisions of this section, or after the date fixed -
thereunder for closing the same, he shall be punish-
able with fine which may extend to fifty rupees.

81. The committee may, by public notice, prescribe

" Removal of
corpses. voutes for the removal of corpses.to burial or burning *
: places. ' R
Inflammable Materials.
Inflammeble 82+ The committee may, where it appears to it

. materials,  t0 be necessary for the prevention of danger to life.
: : or
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or property, by public notloe, prohibit all persons.

from stacking. or collecting bamboos, dry grass, straw
or ‘other inflammable materials, or placing mats on

thatched huts or lighting fires in any place or within

any 11m1ts spemﬁed in the notice.

Powers of Entry and Inspection.

83. (1) The committee, by any person authorized
by it in this behalf, may, after giving six hours” notice

- in writing to the occupier of any land or building in

which any drains, privies or cesspools are situated,
inspect any such drains, privies and cesspools at any

time between sunrise and sunset, and may, if neces-
sary, cause the ground to be opened where the com-

mittee or person may think fit for the purpose of
preventmg or removing any nuisance arising tlom the
privies, drains or cesspools.

(@) If, on such inspection, it appears that the
opening of the ground was necessary for the preven-

tion or removal of a nuisance, the expenses thereby.
incurred shall be paid by the owner or occupier of the

land or building ; but if it is found that no nuisance

~ exists, or but for such opening would have arisen, the

ground shall be closed and made good as soon as may
be, and the expense of opening, closing and making
it good shall be borne by the committee.

84, The commlttee, by any person authorized bv

“it in this behalf, may, after giving twenty-four hours’
notice to the occupier, or, if there is no occupier, to

the owner, of any bulldmg, at any time between sunrise
and sunset enter and inspect the building, and may by
notice direct all or any part thereof to be forthwith

“internally or externally lime-washed, disinfected or

otherwise cleansed for sanitary reasons.

85. The commlttee, by any person authorlzed by
it in this behalf, may, after giving twenty-four hours’

. notice to the occupier, or, if there is no occupier, to

“the

Burma Mum‘mpalztzes R 917
(O'ka,pter VI.—Powers for Sanitary and other Pur-'

Inspection
of drains,
privies and
cesspools.

Power to -
enter and
inspect build-
ings, &c.

Other powers
of entry on
buildings or..
land.




T

~ i

K 218 ‘ ‘ _Burma Mumbzpahtws. , [AcT XffII

i Power to
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(Ohapz‘er VI Powers Sor-Sanitary and other Pur-'
poses.—Sections 86 &.87.)

the owner, of any building -or land at any - time
between sunrise and sunset—

(¢) enter on and survey and take levels of any
land ;

(b) enter, inspect and measure any bulldlng for
the purpose of valuation;

(¢) enter into any building or on any land for the
purpose of examining works under construc-
tion, of ascertaining the course of sewers or
‘drains, or of executing or repairing any work
which it is by this Act empowered to-execute
-or maintain.

- 86, The committee, by any person authorized by
it in this behalf, may, at any time between sunrise
and sunset, enter and inspect any stable, coach-house
or other place wherein there is reason to believe that
there is any vehicle or animal liable to taxation under
this Act and which has not been so taxed.

- 87: The committee, by any person authorized by
1t in this behalf, may, at all reasonable times, enter
into and inspect any market, building, shop, stall or
place used for the sale of food or drink for man, or as
a slaughter-house, or for the sale of drugs, and inspect
and examine any food or drink, drug or animal which
may be therein; and, if any; artlcle of food or drink oy
any animal therein appears to be intended for the

-consumption of man and to be unfit therefor, may
seize and remove the same, or may cause it to be de-

stroyed or to be so disposed of as to prevent its being"

~exposed for sale or used for such consumption ;

‘and, in case any drug is reasonably suspectéd to
be adulterated in such manner as to lessen its efficacy
or to- change its operation or to render it noxious,
may remove the same, giving a receipt therefor, and
may cause it to be brought befére a Magistrate for
enquiry whether any. offence has been commltted in

~respect thereof, and for his orders as to its disposal.

88. (1) The
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(Chapter VI—Powers for Sanitary and other Pur-
poses.—NSections 88—91.)

-88. (1) The committee may provide for the per--

formance by its-agents of the duties usually performed
by sweepers in respect of any buildings or lands, or
of any privies, drains, cesspools or other receptacles
for offensive matter pertaining to buildings or land,
with the consent of the occupier of the building or
land, or without such consent if the occupier fails to
make arrangements to the satisfaction of the com-
mittee for the performance of such duties.

(2) When the committee has undertaken to pro-
vide for the performance by its agents of such duties

as aforesaid, the persons employed by it to perform’
the same may enter on the property at all reasonable

Power of

entry for -
purpose of
scavenging.

times so far as may be necessary for the proper dis-

charge of those duties; and the committee, by any
person authorized by it in -this behalf, may enter on
the property at all reasonable times for the purpose of
ascertaining that such duties have been duly per-
formed. - ‘ )

89. When any building, used as a human dwell-
ing, is entered under this Act, due regard shall be paid
tothe social and religious sentiments of the occupiers ;

- and before any apartment in the actual occupancy

of any woman, who, according to -custom, does not

~appear in public, is entered under this Act, notice

shall be given to her that she is at liberty to withdraw,

and every reasonable facility shall be afforded to her

for withdrawing. : _
. Water-pipes, Privies cmd Drains,

90. The committee may, by notice, require the
owner of any building in any street to put upand
keep in good condition proper troughs and pipes for

‘receiving and carrying the water from the roof and

Precautions
to be observ-

ed in enter- )
ing dwelling.. -

Troughs and
pipes for
rain-water.

other parts thereof and for discharging the same so as -

not t0 inconvenience persons passing along the street.

91, (1) The committee may, by notice, require the

~owner of any building to provide any privy or cess-

-

pool

Provision of |
privies, &c.




supply.
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“closing of
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“ - cesspools.
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" Unauthorised
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over drains,
&e,

"Removal of .
"¢ latrines, &c.,

near any
source of -
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pool, or additional privies or cesspools, which should
in its opinion be provided for the building, in'such
manner as the committee directs.

(9) The committee may, by notice, require any
persons employing more than twenty workmen or
labourers to provide.such latrines and urinals as it
may think fit, and to cause the same to be kept in
proper order and to be daily cleaned.

(3) The committee may, by notice, require the
owner or occupier of any building or land to have any

_privy provided for the same shut out by a sufficient

roof and wall or fence from the view of persons pass- -
ing by or dwelling in the neighbéurhood, or to re-
move or alter, as the committee directs, any door-.or
trapdoor of a privy opening on to any street or drain.

92. (Iy The committee may, by notice, 1'equire the
owner or occupier of any building or land to repair or
alter and put in good order any .drain, privy or cess-
pool, or to close any cesspool, belonging thereto,

. (@) The-committee may, by notice, require any
person who constructs any new ‘drain, privy or cess-
pool without its permission in writing, or contrary to
its directions or regulations or to the provisions of this -
Act, or who constructs, rebuilds or opens any drain,
privy or cesspool which it has ordered to be demolish-
ed or stopped up or not to be made, to demolish the

drain, privy, or cesspool, or to make such alteration

therein as it thinks fit.

93. The committee may, by notice, require any
person who, without its permission in writing, newly
erects or rebuilds any building over any sewer, drain,

. culvert, watercourse or water-pipe vested in the com-

mittee to pull down or otherwise deal with the same
as it thinks fit.

- 94, The committee may, by notlce, rpqulre any'
owner or occupier on whose land any drain, latrine,
urinal, cesspool or other receptacle for filth or refuse

for
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for the time being. exists within: fifty feet of any

spring, well; tank, reservoir or other source from which

- - water is or may be derived for public- use, to remove
‘ or close the same within one week. ‘

95. The committee may, by notice, require the Power to-
owner or occupier of any land or building to cleanse, gimags,
-repair, cover, fill up or drain off any private tank, &c,of
well, reservoir, pool or excavation therein, which ap- ‘tl;n“{g"lgf:me
] pears to the committee to be injurious to health or T

offensive to the neighbourhood :

Provided that, if for the purpose of effecting any
drainage under this section it is necessary to acquire
any land not belonging to the person who is required -to -
drain his land or to pay comipensation to any other
person, the committee shall provide the land or pay -
the compensation. :

Dangerous Buildings and Places.

N

96. If any building or any well, tank or other Power to

excavation, is for want of sufficient repair, protection - require
or enclosure, dangerous to persons passing by or dwell- lv:rl:lig,”z-gﬁ,ks,
_ing or working in the neighbourhood, the committee &o. to be
~may, by notice, require the owrer or occupier thereof **°*'*

to repair, protect or enclose the same ; and, if it ap- :
“pears to it to be necessary in order to prevent immi- - By
nent danger, it shall forthwith takg such steps as are.

necessary to avert the danger. : B

97. If any building, wall, structure or anything Buildings,
affixed thereto is deemed by the committee to be in a &°-in
ruinous state or in any way dangerous, it may, by 3‘;?:;13: ‘
notice, require the owner or occupier thereof forthwith state.
‘either to remove the same oreto cause such repairs to
be made to the building, wall or structure as the com- _

- mittee considers necessary for the public safety ; and, if : :
it appears to it .to be necessary in order to prevent ' |
imminent danger, the committee shall forthwith take
such steps as are necessary to avert the danger.

- Buildings
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Bdildings and Grounds in unsanitary condition.

98, The eomrmttee may, by notice, require the
owner or occupier of any land to clear away and
remove any thick or noxious vegetation, jungle or
undergrowth which appears.to the committes to be
injurious to health or offensive to the neighbourhood. -

99. The committee may, by notice, require the
owner or occupier of any land, within three days, to
cut or trim the hedges thereof borderlng on any street,
or branches of trees growing thereon which overhang
any. street and obstruct the same or cause danger
thereto, or which so overhang any well, tank or other
source from which water is derived for public use as
to be likely to pollute the water thereof.

100. If the owner or occupier of any building or
land suffeys the same to be in a filthy or unwhole-
some state, the committee may, by notice, require
him within twenty-four hours to cleanse the same or -

‘otherwise put it in a proper state.

- 101. If any building appears to the committee to
be unfit for human habitation in consequence of the
want of proper means of drainage or ventilation or
other sufficient reasan, the committee may, by notlce,
prohibit the owner or occupier thereof from using the
same for human habitation or suﬂ’ermg it to be so”

‘ ‘used, until the committee is satlsﬁed that it has been

_Powerto
require
untenanted -
buildings °
becomiog a :
nuisance to.
be secured
or enclosed.

Cultivation, -
use of

- yanure or -
irrigation

rendered fit for such use.”

102; The committee: may, by notice, require the
owner or person claiming to be the owner of - any

_ building or land which, by reason of abandonment or
-disputed ownership or other cause, remains untenant-

‘ed and thereby becomes . resort of idleand disorderly
‘persons or otherwise a nuisance, to secure or enclose
the same within a reasonable time fixed in the notice.
- 108, (1) The committee, on_ the report of the
Sanitary Commissioner that the cultivation of any
description of crop or the use of any kind of -manure

: : or
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or. the irrigation of" land in any specified manner in
any place within the limits of the mumclpahty is in-
jurious to the health of ‘persons dwelling in the neigh-

‘bourhood, may, with the previous sanction-of the

Local G‘rovelnment by notification prohibit-the culti-

" vation of the crop, the use of the manure or the irri-

gation so reported to. be injurious;,or regulate it by
1mp0s1ng such conditions thereon as may prevent the
injury :

Provided that when on - any. land to which the

notification applies that description .of.crop. has been
cultivated, that kind of manure has been :used or

“irrigation has been practised in that rhanner during
the five years preceding the notification with such
continuity as the ordinary course of husbandry admits"

of, compensation shall be paid from the municipal
fund to all persons interested in that land for any

~damage caused to them by the prohibition or reoula-

tion.

(2) If any person cultivates, uses manure or irri-

pgates in disregard of the prohibition or conditions

notified under sub-section (1), he shall be punishable
with fine which may extend to fifty rupees, and with
a further fine which may extend to five rupees for
every day after the first durmg which the ot'fence is
continued.

.

Offensive and Dangerous: Trades.

104. (1) The owner or. occupier of every place

- within the municipality used for any of the followmo-
~ purposes, namely :—.

melting tallow ;
b0111ng bones, offal or blood or

as a soap-house, oil- b0111ng house, dyeing- house or
tannery or,-

as a brlekkﬂn, pottery or limekiln; or
as

injurious to
health, after .
prohibition. .

Regulation
of offensive
and danger: -
ous trades,
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_as any other manufaetory or place of business
from which offensive or unwholesome smells arise ; or.

as a yard or depdt for trade in hay, straw, thatch-
ing-grass, wood or ooal or other dangerously inflam-
mable material ; .

as a store-house-for kerosine, petroleum, naphtha
S " or any inflammable oil, spirit or explosive substance;
e shall register the same in a.book to be kept by the
: committee for the purpose:

(2) ‘No place shall be newly used for any of the
— said purposes except under a license from the com-
S mittee, which shall be renewable annually.

(3) The license shall not be withheld unless the
. committee considers that the business which it is’in-
tended to establish or maintain would be offensive or
dangerous to persons residing in, or frequenting, the
immediate neighbourhood.

(4) The committee may impose such conditions in
respect of such license as it may think necessary.

(6) Whoever, without such registration or with-
out a license, uses any place for any such purpose
shall be punishable with fine which may extend to
" fifty Tupees, and with further fine nos exceeding ten

LB

+_ rupees for every day during which the offence is con-

, tinued after he has been convicted of such offence.
POV;‘?E,’? N 105. (1) If it is shown to the satisfaction of the
Podes " committee, at a meeting, that any place. registered or

~ licensed under the last precedmg section is a nuisance
to the neighbourhood or likely to be dangerous to life,
‘health or property, it may, by notice, require the
2N “occupier thereof to discontinue the use of the place,
S or to use it in such manner as will, in the opinion
L of the committee, render it no longer a nuisance or

‘ ' dangerous.

(2) Whoever, a,fter such notlce has been g1ven,
“uses the place or perm1ts it to be used in such a

manner
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manner as to be a nuisance to the nelghbourhood or
dangerous, shall be punishable with fine which. may
extend to two hundred rupees, and with further fine
not oxceedmg forty rupees for every day during which
the offence is continued after he has been convicted
of such offence.

Power to make rules.

106: A committee may, from time to time, at a
special meeting, make rules— .

() for rendering licenses necessary for the pro-
prietors or drivers of vehicles, boats or ani-
mals plying for hire within the limits of the

. municipality, and fixing the fees payable for
sucly licenses and the conditions on which

“ they are to be granted and may be revoked ;

(b) for limiting the rates which may bhe demanded: ‘

for the hire of any carriage, cart,” boat or

other conveyance, -or of animals hired-to

carry loads, or for the services of persons

hired to carry loads, and the loads to be

carried by such conveyances, animals or per-

sons, where they are hired within the muni.

cipality for a period not exceeding twenty-

four hours, or for. a service which would

, “ordinarily be performed within twenty-four
. . hours; .

(¢) for securing a_ proper reglstramon of blrths,

‘marriages and deaths, and for the taking of
a census; ;
(d) for fixing, and from time to time varying,

. ~ 'the number of persons who may oceupy a
building or part of a building which is lef in -
lodgings or occupied by members of more
than one family ;

for the registration and inspection of such

buildings;

for .

Power to
make rules.
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for promoting cleanliness and ventilation in
such buildings ;

for the notices to he given and the precautions
‘to be taken in the case of any infectious
‘diseasé breaking out in such buildings ;

and generally for the proper regulation of
_ such buildings; :

(¢) for the inspection and proper regulatmn of
encamping grounds, pounds, zayats, wharves
not within the limits of any port, markets
and slaughter-houses ;

“(f) for the holding of fairs and 111dust11a1 exhibi-

tions within the mumcmahty and under its .

control ; ~

(9) for contm]lmg and regu]atmg the “ise... 3:%1(1’
management of burial and burning grounds ;
(k) for the supervision and regulation of public’
-wells, tanks, springs or other sources from
which water is or may be made avzulable for
_ public use; and
(2) for carrying out the purposes of this Act :

‘Provided ‘that the committee of a municipality in

-

-which the Hackney-Carriage Act, 1879, is in force

shall not make rules under clauses (a) and (d) in -
respect of any vehicles to which that Act applies.

'107. In making any rule under section 106 the’
committee may direct that a breach of it shall be,
" punishable with fine which may extend to fifty rupees,

‘and, when the breach is a continting breach, with a

‘further fine which may extend to five rupees for

every day after the first during which the breach con-

tines. In lieu of, or in addition to, such fine. the
Magistrate may require. the offender to remedy the
mischief so far as within his power.

XIV o

108. No rule made under section 106 sha,li come. -
into force until it has been confirmed by the Liocal

Government
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’

Government and published for such time and in such
manner as the Local Government may preserlbe in
thls behalf.

Supplemental.

'109. (1) When any notice under this chapter
_ requires any act to be done for which no time is fixed
by this Act, it shall fix a reasonable time for doing
the same.

(2) When the owner or occupier of any land or
~ building fails to eomply with the terms of any notice
under this chapter requiring him to do any act upon

that land or bulldlng, the committee may, after six.

hours’ notice, by its officers, cause the act to be done.
110. (1) Where, under this Act, the owner or

“oceupier of property is required by the committee to
execute any work and makes default in complying

with the requirement, and the committee executes
the work, the committee may recover the cost of the
work from the person in default.

(9) If the person in default is the owner, the

Execution of
acts required:

to be done

‘by any

notice.

Recovery of

costs of exe-

cutlon

committee may, by way of additional remedy, recover

the whole or any part of the cost from the occupier,
and in such case the occupier may deduct any sum

paid by him under this sub-section from the rent -
" from time to time becomlng due from him to the

owner of the property in respect of which the pay-

ment is made, or otherwise recover it from the owner.

(3) Provided that an occupier shall not be re-
. quired to pay, under the last sub- section, any greater

sum than the amount of rent which is for the time

~ being due from him to the owner, or which, after

demand for payment of the money payable by him to
the committee and notice not to pay rent without

- first deducting the amount so demanded, becomes
payable by him to the owner, unless he 1'efuses on
application to him by the committee truly to disclose,
the amount of his rent and the name and address

of

P
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of the person to whemni it is payable ; but the burden
of proof.that the sum so demanded by the committee
from the occupier exceeds the rent due at the time
of the demand, or which has since accrued due, shall
lie on the occupier.

(4) All money recoverable by a committee under

~ this section may be recovered either by suit, or on
“application to a Magistrate having jurisdiction within

the municipality by distress and sale of the moveable
property of the person from whom the money is
recoverable, and if payable by the owner of property
shall, until it is paid, be a charge on the property.

(5) Nothing in this section shall affect any con-
tract between an owner and an ocewpier. .

111. (I) The committee may make compensation .
out of the municipal fund to any person sustalnmg
any damage by reason of the exercise of any of the
powers vested in the committee, its officers and ser-
vants, under this Act, and shall make such com-
pensation where the person sustaining the damage
was not himself in default in the matter in respect of
which the power was exercised.

(2) If any dispute arises touching the amount of
any compensation which the committee is required by
this Act to pay for injury to any building or land, it

" shall be settled in-such manner as the parties may

agree, or in default of agreement in-the manner pro-
vided by the Land Acquisition Act, 1870, sections 3,
8 to 42, b1 to 53, and 56 to 59, so far as they can be
made apphcable.

112. (I) Any person aggrieved by any order made
by a committee under the powers vested in it by sec-
tion 80, 101 or 105 may appeal within thirty days
from the date thereof to the Commissioner or to.the
Deputy Commissioner as the Local Government may
prescribe in this behalf; and no such order shall be
“liable to be called in questlon otherw1se than by such
appeal :

Provided

X of
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~ Provided that, if the Deputy Commissioner is him-
self a member of the committee, the appeal shall lie

to the Commissioner or other officer empowered by

the Local Government in this behalf.

(2) The appellate authority may, for sufficient -

cause, extend the period hereby allowed for appeal.

(3) The order of the appellate authority confirm-
ing, setting aside or modifying the order appealed
agamst shall be final :

Provided that the order appealed against shall
not be modified or set aside until the appellant and
the committee have had reasonable opportunity of
being heard.

o CHAPTER VII.

OTrFENCES AFFECTING THE PUBLIC HEALTH, SATETY
0R CONVENIENCE.

118. Whoever, without the permission of the com-

mittee or in disregard of its orders, throws or deposits,

or permits his servants or members of his household
under his control to throw or deposit, earth or materials
of any description, or refuse, rubbish or oﬂ"enswe
matter of any kind, upon any public street or place,
or into any public sewer or drain or any drain com-
municating therewith,-shall be punishable w1th fine

which may extend to twenty rupees.

114. Whoever throws or causes to be thrown any
corpse or carcass or any part thereof into any river,
stream, well, lake, canal, tank or any other such plaee
shall be punishable with fine which may extend to
twenty rupees.

115. Whoever, without the permission of the com-

‘mittee, causes or allows the water of any sink, sewer

or cesspool, or any other offensive matter, to flow,
drain or be put upon any public street or place, or

into any sewer or dram not set apart for the purpose,.

shall

Depositing
or-throwing -
earth or
materials or
refuse, rub«
bish or offen -
sive matter
on roads or
into drains.

Throwing
corpse-or.
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-shall be punishable. with fine which may extend to
' twenty rupees.

* Non-removal 116. Whoever, being the owner or occupier of any
- of flth, & hyilding or land, keeps or allows to be kept for more
than twenty-four hours, or otherwise than in some
proper receptacle, any carcass, dirt, dung, bones,
ashes, night-soil or filth or any noxious or offensive
matter in or upon such building or land, or suffers
any such receptacle to be in a filthy or noxious state,
or neglects to employ proper means to cleanse and
purify the same, shall be punishable with fine which
may extend to fifty rupees.

., M@ki’hg o 117. Whoever, without the perh:xission of the com-
- altering mittes, makes or causes to be made; or-alters or causes
drains with-
out antho- - VO be altered, any drain leading into any of the.sewers
by, or drains vested in the committee shall be punishable
S with fine which may extend to fifty rupees.
‘Penalty for 113. Whoever makes, without the- permission of

. ,;naﬁing or the committee, or keeps for a longer time than one
Tabines &, Week after notice to remove issued under section 94,
“near any any drain, latrine, urinal, cesspool or other receptacle
el S‘f 1. for filth or 1efuse within fifty feet of any spring,
-Supply-
S well, tank, reservoir or other source from which Water
- is or may be derived for public use, shall be punishable
‘with fine which may extend to twenty rupees, and,
when a notice has issued, with a further fine not
exceeding. five rupees for each day during which the
offence is continued after the lapse of the peuod
allowed for removal.

. Kee'ping : 119, Whoever keeps any swine, buffaloes, cows,

animalsin - oyen, sheep or goats in disregard of any orders which
disvegard of

. orders. the committee may give to prevent them from becom-
‘ing a nuisance, shall be punishable with fine which

‘may extend to twenty rupees, and with a further fine
which _may extend to five rupees for every day after

the first during which the offence is continued.

,r’FAeed'mg 120, Whoever {eeds or allows to be fed any animal,

, gﬂmaﬂ? on Whlch is kept for dairy purposes or may be used for
eleterious ]
substances. fOOd

'
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food, on deleterious substances, filth or r refuse of any

kmd shall be punishable with fine Wmch may extend
- to fifty rupees.

121, Whoever drives any vehicle after dark in any
. public street or thoroughfare unless the vehicle is pro-

perly supplied with lights or there is sufficient moon-
light to render lights unnecessary, shall be punishable
with fine which may extend to twenty rupees.

122. Whoever discharges fire-arms or lets off fire-
works or fire-balloons, or engages in any game, in
such a manner as to cause or be likely to cause dan-
ger to persons passing by or dwelling or working in
the neighbourhood, or risk of injury to property, shall
be pumshablp with fine which may extend to twenty
rupees.

, 123. Whoever, being the owner or person in charge
- of any dog which is hkely to annoy or intimidate
passengers, neglects to restrain it so that it shall not be
at large without a muzzle in any public street orplace
- shall be punishable with fine which may extend to
" twenty rupees.

124. W hoever, w1thout the permission of - the
committee, alters, obstructs or encroaches upon any
‘public street, thoroughfare, sewer, drain or water-
- course, or displaces, takes up or alters the pavement
or other materials or the fences or posts of any public
street, place or thoroughfare, or deposits building-
“materials or makes any hole or excavation on or in

any public street or thoroughfare, shall be punishable .

- with fine which may extend to fifty rupees.

125. Whoever quairies, blasts, cuts timber or

carries on building-operations in such a manner as‘to
“cause, or be likely to cause, danger to persons passing-

by or dwelling or working in the neighbourhood, shall

be punishable with fine ‘which may extend to fifty

rupees..

128. Any
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128. Any person who—

(1) while suffering from any dangerous infectious
~disorder wilfully exposes himself without
proper precautions against spreading the
said disorder in any street, public place, shop
or public conveyance or enters any public
conveyance without previously notifying to
the owner, conductor or driver thereof that
le is so suffering ; or,
(2) being in charge of any person so suffering, so
exposes the sufferer; or

(3) gives, lends, sells, transmits or exposes with-
out previous disinfection, any bedding, cloth-
ing, rags or other’ thmgs “which have been
exposed to infection from any such disorder;

shall be liable to a penalty not exceeding fifty rupees;

and a person who, while suffering from any such dis-
order, enters any public conveyance without previously
notlfylnq to the owner or driver that e is so suffer-
ing, shall in addition be ordered by the Court to pay
the owner and driver the amount of any loss and

expense they may incur in carrying into effect any.

measures requisite for disinfection of the conveyance: -

Provided that mno proceedings under this section
shall be taken against persons transmitting with pro-

per precautions any bedding,- clothing, rags or other

things for the purpose of having the same disinfected.

127. Every owner or driver of a public conveyance
shall immediately provide for the disinfection of the
conveyance after it has to his knowledge conveyed any
person suffering from a dangerous infectious disorder,
and if he fails to do so he shall be liable to a penalty
not exceeding fifty rupees; but no such owner or
driver shall be required to convey any person so
suffering until he has been paid a sum. sufficient to
cover any loss or expense incurred by him in carrying
into effect the provisions of this section.

128. Whoever -
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128, Whoever, contrary to the orders of the com-
mittee, pickets animals or collects carts on any public

~ground, or uses any such ground as a halting-place for

vehicles or animals of any description or as a place of
encampment, or causes or permits animals to stray,

shall be punishable with fine which may extend to
twenty rupees.

129. Whoever, w1thout the permlssmn of the com-
mittee, keeps a corpse or causes it to be kept in or on
any building or land when seventy-two hours after
death have elapsed or carries a corpse along a route

_proliibited by the committee or in a manner likely to

cause annoyance to the public, shall be punishable
with fine which may extend to ten rupees.

136. 'Whoever, in any public place, without being
authorized by the committee, defaces or disturbs any
direction-post or lamp-post or fence, or injures any
tree, or extinguishes any light shall be punishable
with fine which' may extend o ten rupees.

131, Whoever disobeys any lawful directions
given by the committee by public notice under the
powers conferred upon it by the last preceding chapter,
or any written notice lawfully issued by it under the
powers so conferred, or fails to comply with the con-
ditions subject to which any permission was given by
the committee to him under those powers, shall, if
the disobedience or omission is not an offence punish-
able under any other section, be punishable with fine

- which may extend to fifty rupees, and, in the case of a

continuing breach, with a further fine which may
extend to five rupees for every day after the first
during which the breach continues :

Provided that, when the notice fixes a ‘rlme within
which a certain act is to be done and no time is speci-
fied in this Akct, it shall rest with the Magistrate to
determine whether the time so fixed was a reasonable
time within the meaning of this Act.

182. Any

Picketing
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collecting
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‘ »132. Any pr’Osecu‘mon for an offence under section
80, or section 105, or under section 131, when the
“order which has been disobeyed is appealable, shall be
suspended, when the Magistrate learns that an appeal
has been instituted, pending the decision of the
appeal ; and if the order-is set aside on appeal, disobe-
dience thereto shall not be deemed an offence against
those sections.

CHAPTER VIIL
‘CONTROL.

133 The Oommlssmner or the Deputy Commls-'
sioner may —

Deputy Com-~ () enter on and inspect, or cause 6 be-ent eled on -

‘missioner.

and inspected, any immoveable property
situate within the limits of his division or
-district respectively and occupied by any
municipal committee or joint committee, or
any work which is in progress within those
limits under the direction of any such com-
mittee or joint committee ;

(b call for and inspect any book or document in -
the possession or under the control of any
such committee or joint committee h?wm0
authority within those limits; :

(c) require any such committee or joint committee

to furnish such statements, accounts, reports
~and copies of documents relating to the pro-

ceedings or dufies of the committee or joint
commlttee, as he may think fit to call for ;
and

(d) record in writing, for the eon31derat1on of any

such committee or ]omt commi ttee, any

observations he may think proper in 1'egard_

to the proceedings or duties of the commlttee

or joint eommlttee :

Prov_ided
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" Provided that—

(D when the Deputy Oommlssmner is a member

of a committee or joint committee, he -shall
not exercise, in respect of that committee or
joint committee, the powers eonferred upon
him by this section ; and

(2) in any of the municipalities of Rangoom,

Maulmain, Akyab and Bassein, and any other muni-
cipalities to which the Local Government may extend
this clause, the said powers shall be exercised by the

Local Government and not by any authonty mentioned -

in the foregoing part of this section.

5

184. (1) The Commissioner or the Deputy Com-
missioner may, by order in writing, suspend within
the limits ofothe division or district (as the case may
be) the execution of any resolution or order of a muni-
clpal committee or joint committee, or prohibit the

- doing within those limits of any act which is about to

Power to
suspend

action under -

Act.

be done or is bemg done, in pursuance of or under -

cover of this Aect, if, in his opinion, the resolution,
order or act is in excess of the powers conferred by
Jlaw, or the execution of the resolution or order, or the

doing of the act, is likely to lead to a serious breach of -

~ the peace, or to cause serious injury or annoyance to
~-the public or to any class or body of persons.

~ (8) Whena Commissioner or Deputy Oommlqsmner
makes any order under this section, he shall forthwith

- forward a copy theréof, with a statement of his reasons

for making it, and of any representations regarding it
‘submitted to him by the municipal committee, to the
Local Government, which may thereupon rescind the
‘order-or direct that it continué in force with or with-

out modification, permanently or for such period as it
thinks fit.

- 135. (I) In cases of emergency, the Deputy Com-
missioner may provide for the execution of any work,
or the doing of any act, which a municipal committee
is empowered to execute or do, and the immediateexe-

cution

Extraordi- -
nary powers
of Deputy
Commis-
sioner in -

case of emer- -

gency.

T
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cution or doing of which is in his opnnon necessary for
the service or safbty of the public, and may direct that-
the expense of executing the work or doing the uct

shall be forthwith. paid by the committee.

- (2) If the expense is not so paid, the Deputy Com-
missioner . may make an order directing the person
having the custody of the balance of the municipal
fund to pay the expense, or as much thereof asis,
from time to time, possible, from the balance in priority

to any or all other charges against the same.
(3) The Deputy Commissioner shall forthwith

-report to the Commissioner every case in which he

uses the powers conferred upon him by this section.

136, (?) Lfatany time it appears to the Local Gov-
ernment that a municipal committee Lkas made default
in performing any duty imposed on it’ by or under
this or any other Act for the time bemg in force, the
Local Government may, by order in writing, fix a

period for the performance of that duty.

(2) If that duty is not performed within the perlod

'so fixed, the Local Government may appoint -the

Deputy Commissioner to perform it, and may direct

~ that the expense of performing it shall be paid, within

such time as it may fix, to the Deputy Commlssmner
by the committee.

(3) If the expeﬁse is not so paid, the Deputy Com-

missioner, with the previous sanction of the Local Gov-

ernrhent, may make.an order directing the person
having the. custody of the balance of the municipal
fund to pay the expense, or so much thereof ag is from
time to time possible, from the balance in priority to
any or all other charges against the same.

18%. (1) If a municipal committee is not com-
petent to perform, or persistently makes default in
the performance of, the duties imposed on it by or
under this or any other Act for the time being in
force, or exceeds or abuses its powers, the Local Gov-
ernment may, with the previous_approval of the

Governor
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Governor General in Council, by an order pubhshed
with the reasons for making it, in the local official
Grazette, declare the committee to be incompetent or
-~ in default or-to have exceeded or abused its powers,
as the case may be, and supersede it for a period to
be specified in the order. '

(2) When a committee is so superseded, the fol-
lowing consequences shall ensue :—

(¢) All members of the committee shall, as from
the date of the order, vacate their ofﬁces as
such members.

(b) All powers and duties.of the committee may,
. during the period of supersession, be exer-
cised and performed by such person or per-
sons as the Local Government appoints .in
< < that behalf.

(c) All property vested in' the committee shall,
"during the period of supersession, vest in the
Local Government,.

(8) On the expiration of the period of superses=

sion specified in the order, the committee shall be
reconstituted, and the persons who vacated their
offices under clause () shall not be deemed dquuahﬁed
from being members.

188. (1) If any dispute, for the de(31s1on of which
this Act does not otherwise provide, arises between
two or more committees constituted under this  Act,
or between any such committee and a cantonment
authority, the matter shall be referred—

(@) to the Deputy Commissioner, if the local
authorities concerned are in the same dis-
trict ;

(b) to the Commissioner or Commissioners of the

division or divisions, if the local authorities

concerned are in different districts ; and

(¢) to the Local Government, if the local author-
‘ities . concerned are in different divisions

and

937 -

default or
excess or
abuse of

powers,

nsputes.
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a;’nd the Commissioners of those divisions
cannot agree.
(2) The decision of the authouty to which any
dispute is referred under this section shall be final.

(3) Ifinthe case mentioned in clause(@) the Deputy
Commissioner is a member of one of the committees

" concerned, his functions under this section shall be
- discharged by the Commissioner.

(4) “Local authority” in this section means a
municipal committee or cantonment authority.

© 189. (1) A municipal committee shall, at the
close of-each year or of such other period as may,
from time to time, be fixed by the Local Government
in this behalf, submit to the Local Government a
statement of its receipts and dlsbut‘aements, in such
form as the Local Government may prescribe, and a-—
general report of its proceedings during that perﬁT

Provided that separate accounts shall be sub-
witted of —

(@) all receipts of the water-tax, lwh‘cmg-tax and
scavenging-tax, and of all expenditure on
the purposes for which those taxes are levied,
respectively ; and .

~ (b) all income under the heads mentioned in
section 62, and all expenditure on educa- -
tional purposes.

" {2) Accounts submitted under ths sectlon shall
be examined or audited in such manner as the Local
Government prescribes.

140. (Z) A maunicipal commlttee shall submit,
before such date in each year as may be directed by
the Local Government, for the sanction of such author-
ity as the Local Government may appoint in this
behalf, an estimate of its probable receipts for the
financial year next following, with proposals for its
expendlture, and may, from time totime, submit,
in like manner, further estimates or proposals amend-

ing the same. (9) N
2) No
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(2) No expendlture shall be mcurred by the .com-
mittee unless it is provided for in a proposal sanction-
ed under this section.

“(8) An abstract of the annual estimate and pro-_ .

posals submitted and sanctioned as required by this
section shall be published in such manner as the Local
- Government direets.

144, (I) No new work, the estimated cost of
which exceeds five hundred rupees, shall be begun by
a mun1c1pa1 commlttee, nor shall any confract be
entered into by it in respect of any such work, until
a plan and estimate thereof have been approved by
- the committee at a meeting. :

(&) If the estimated cost of anv such new work
~has not been specifically prov1ded for in proposals
“swhanitted and sanctioned in manner mentloned in

section 140, or exceeds—

twenty thousand rupees in the case of the muni-
cipalities of Rangoon, Maulmaln, Bassein
and Akyab, or

one- tenth of the estimated annwual income of. the

Sanction to
works.. .

municipal fund in the case of any other -

municipality,
it shall not be begun, nor shall any ‘contract be en-

tered into in respect of it, until the plan and estimate .

have been submitted to and approved by the ILocal
Government, or by an officer’ empowered by the Local
Government in this behalf.

142. In all matters connected with the adminis- -

tration of this Act, a .Commissioner shall have and.

~ exercise the same authority and control over a Deputy
Commissioner subordinate to him as he has and exer-
cises: over the Deputy Commissioner in the general
and revenue administration.’

148. The Local Government may frame :forms for
any proceeding of a municipal committee for which it
oons1ders that a form should be prov1ded and may, in

addition

rules.

‘

Powers of
Comn.is~
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Additional
power of
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ernment ¢
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addition to any other powers to make rules conferred
- by this Act, make rules consistent with this Act—

(@) as to the intermediate office or offices, if any, '*
through which correspondence between mu- i
ricipal committees and the Local Govern-

‘ment or officers of that Government and
‘representations addressed to the Local Gov-
ernment under this Act shall pass ;

(b) as to the prepalatlon of estimates of receipts
and expenditure of committees, and as to
the conditions subject to which such esti-
mates may be sanctioned ;

() as to the returns, statements and reports to be
‘submitted by committees ; and

(d) generally for the guidance of- Qommlttees and
public officers in all matters connéeted wb/ ’
the carrying out of this Act.

)

CHAPTER IX.
SUPPLEMENTAL,

Criminal Procedure.

~ Powers and - 144. (1) Bvery police-officer employed in a muni-
»d“{“"s l°f cipality shall give immediate information to the com-
Nestof . mittee of any offence committed against this Act or
offences the rules made thereunder, and shall be hound to assist

against Act -

and rules, .~ all members, officers and servants of the committee in
and assist- - the exereise of their lawful authority. :
© anceto. - .
" municipal (2) Any such pohce officer may arrest any person

. suthorities. - gommitting in his view any offence against this Actor
the rules made theleunder- :
(a) if the name and address of the person are
unknown to him, or
() if the person declines to glve his name and
address, or if there is reason to doubt the .
acouracy of the name and address if given.

(3) A
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(3) A person arrested under this section may be

detained until his name and address are correctly
ascertained :

Provided that no person so arrested shall be de-"
tained longer than is necessary for bringing him
before a Magistrate unless the order of a Magistrate
for his detention is obtained.

148. Prosecutions for offences against this Act or
“the rules made under it shall not be instituted except

by order of or with the approval of the municipal
committee. '

Prosecutions.

146. A Judge or Magistrate shall not be deemed Momber ot
- to be a party to, or personally interested in, any such o oo deemed
prosecution within the meaning of section 555 of the prosecution.
- Code of Criminal Procedire merely because he is a
member of the committee by the order or with the
approval of which it has been instituted.

147. Nothing in this Act shall prevent any person Saving of
“from being prosecuted under any other law for any g;‘:f:f‘;g’g’gs
act or omission which _constitutes an offence against Jauws,
this Act or the rules made under it, or from bein
liable under that other law to any other or higher

punishment or penalty than that provided by this Act
or the rules madé under it : ’

~ Provided that g person shall not be punished twice ' I
for the same offence. ' ; .

Rules. )

- 148. (1) The authority empowered to make rules Procedue for
under section 7, 48, 106 or 143 shall, before making making rules Tj?

: : . . o under section
them, publish, in such manner as may in its opinion 7, 48. 106

be sufficient for giving information to persons inter. orid3. -
ested, a draft of the proposed rules, together with g
notice specifying a date at or after which the draft
will ‘be taken into consideration ; and shall, before
making the rules, receive and consider any objection

B

-, or suggestion which may be made by any person with
- respect to the draft before the date so specified.

(2) Every
9 ;
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(2) Every rule made under any of those sections
shall be pubhshed in the local official Gazette in Eng-
lish and in such other language or languages as the
Local Government may direct; and such publication
shall' be conclusive evidence that the rule has been
made as required by this section. ‘

"149. (1) The Local Government may, by notifi-
cation in the official Gazette, direct that any rules
made under the British Burma Municipal Act, 1874,
and in force in any loeal area being, or comprised in,
a municipality constituted under this Act at the time
the municipal committee for that municipality comes
into existence under section 13, shall, so far as they
are consistent with this Act and within the powers

conferred thereby, be deemed to have been made under

this Act, and shall continue in force until repealed by
new rules so made. .

(2) The authority empowered to make such new
rules shall, as soon as may be, make them and take
such action as may be requls1te for brmglng them
into force.

Recovery of Money.

150. All fees and all rents and other sums due on

account of property for the time being vested in or-

managed by the municipal committee, and all arrears
of taxes and other money due for water supplied or
otherwise under this Act, may be recovered as if they
were arrears of land-revenue.

Notices.
151. (1) Every notice issued by a commlttee under

this Act or under.any rule made thereunder shall be

in writing, and shall be sufficiently authenticated by
the signature of the president or secretary, and may

“be qerved on the person to whom it is addressed, or

left at his usual place of abode or business with some
adult male member or servant of his family, -or, if it

VII of 1¢

cannot be so served, may be posted on some conspicu- .

ous part of his place of abode or business.
(@ It
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(2) If the place of abode or business of the person
to whom the notice is addressed is not within the
limits of the municipality, the notice may be served by
posting it in a registered cover addressed to his usual
“place of abode. . .

(8) 1f the place of abode or business of the owner
of any property is npt known, every such notice ad-
dressed to him as such owner may be served on the i
00011‘[)161. ' T

~ (4) If the place of abode or business of the occu-
pier of any property is not known, every such notice
addressed to him as such occupier may be served by
posting it on some conspicuous part of the pro-

- perty. « E
(6) No notice issued by the committee under this |

Act or under any rule made thereunder shall be in-
valid for defect of form

' '152. When any notice is, under the provisions of Modeof
giving notice

1

Dbt iR ey

e : .- this Act, to be given to, or served on, the owner or g, gwaer or
- occupier of any property and he is unknown, it may ocoupior of
be given or served— ‘ ‘property.

(a) by delivering a written notice to some - person
on the property or, if there is no person on
the property to whom it can be delivered, by
fixing it on some ‘conspicuous part of the
property ; or

S G

() by putting into the post a prepaid letter con-
taining a written notice, and addresqed by
the descmp‘mon of the “owner” or ‘“occu-
pier” of the property (namlng it) in respect

- of which the notice is given, without further
name or description.

153 Every public notice given by a eommittee Publication
under this Act or under any rule made thereunder of public
shall be published by proclamation or in such other
manner as the Local Government may, by rule, direct,

. Alteration

notices,
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- Alteration of Mzmwzpal Lzmzts

Notification 154, The Local Government may, by notification
g(f_;l,’tt;}‘ltigi‘ts published in the official Gazette, and in such other
of munici-  manner'as the Local Government may determine,

pality. declare its 1ntent10n—

(#) to exclude from a munlclpahty any local
area comprised therein and defined in the
notification, or

(b) to include within a municipality any local
area in the -vicinity of the same and defined
in the notification:

P10V1ded that, where the local area is a mlhtaly
cantonment or part of a military cantonment, a
" notification shall not be published under this section
in respect of it without the previous consent of the
~Governor General in Council.

Altration . 188, (I) Any inhabitant of a mumclpahfy or
of limits of  local area in respect of which a notification has been
- municipality. pyuhlished in the official Gazette under section. 154
‘ may, if he objects to the alteration proposed, submit -
his' objection in writing to the Local Government
- within six weeks from the publication of the noti-
fication in the official Gazette, and the Local Gov-
ernmént shall take his objection into consideration.

(2) When six weeks from the publication of the
notification in the official -Gazette have expired, and
the Local Government has considered the objections
(if any) which have been submitted under sub-sec-
‘tion (1), the Local Government may, by a notifica-
tion in the official Gazette, exélude the local area from
the municipality or 1nclude it therein, as the case

may be.
Effect ?ffex- . 156, (1) When a local area is excluded from a
) fé‘;;i";;; . municipality under section 155—
from munici- (a) this Act, and all rules, orders, directions and

- pality,
P powers made, issued or conferred under this -

Act, shall cease to apply thereto; and

(5) the_’ |
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(6) the Local Government shall after consulting

the municipal committee, frame a scheme
determining what portion of the balance
of the mumclpal and school funds and other
property vested in the municipal committee
shall vest in Her Majesty for the benefit of
the local area, and in what manner the liabi-
lities of the committee shall be apportioned
between the committee and the Secretary of
State for India in Council ; and, on the pub-.
lication of the scheme in the local official
Gazette, the property and liabilities shall
vest and be apportioned accordingly.

(2, All property vested in Her Majesty under
sub-section (I) shall be applied under the orders of
the local Government to discharging the liabilities
imposed on the Secretary of State for India in

“Council under that sub-section, or for the promotion
of the safety, health, welfare or convenience of the
inhabitants of the local area.

157. When a local area 1s included in a munici- Effect of in-
pality under section 155, this Act, and, except as the. chuding local
Local Government may otherwme, by notlﬁcatlon in cipality.
the official Gazette, direct, all rules, orders, directions ‘
and powers made, issued or conferred under this Act
and in force throughout the whole municipality at
the time the local area is so included, shall applv to.

the 1oca1 area.

LPowers to exoept Municipalities from Provisions of
det.

: 158. (1) If the circumstances of any munici- Power to ex-
pality are such that, in the opinion of the Local et mavici-
‘Government, any of the provisions of this Act are Bidlvi";iollfsnzf
unsuited thereto, the Local Government may, by*\ct unsuited
_ notification in- the official Gazette, except the muni- thereto.
cipality from the operatmn of those provisions ; and
thereupon those prov1s10ns shall not apply to the

municipality until again applied thereto by like noti-

fication, - .
(®) While
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(2) Wlule the exceptlon remains in force, the

Tocal Government may make rules for the guidance of

the committee and public officers 'in respect of the
" matters excepted from the operatlon of the said pro-
visions.

Miscellaneous.

159. Nothing in this Act shall affect the Loeal
Authorltles Loans Act, 1879.

160. All powers . conferred by this Act on the

Governor General in. Council or on the Local Govern-

ment may be exercised from time to time as occasion
requirces. ‘

161. If any question arises whether a pe1~son or
persons of a specified class is or are an inhabitant or
inhabitants of a local area within the meaning of this

Act, the decision thereon of the Local Government‘

shall be concluswe.

[ AOT XVII i

XTof 1879.




